167 Re. Adjournment

Motion (Query)

MR. SPEAKER: I have not held it
in order. I am not accepting it.

SHRI JYOTIRMOY BOSU: I have
not been told about it.

MR. SPEAKER: If I had accepted
it, you would have been told

PROF., MADHU DANDAVATE: 1
have made a concrete submission that
in view of the urgency of the other
matter, my privilege motion might be
taken up tomorrow and the other
issue given priority In the past there
have been precedents when members
have requested that such moations
might be taken up the next day, Since
the other motion 1involves the question
of the dignity and honour of the en-
tire House—it 15 not a question of any
party—I suggest it might be taken
up today and mine may be taken up
tomorrow.

MR SPEAKER: I can say later on,
but not defimitely  tomorrow; it de-
pends on the order of the business.

SHRI JYOTIRMOY BOSU: I have
asked for suspension of the rule with
regard fn a privilege motion which
stipulates that not more than one
motion could be taken up on one day.
There alsp I have a motion.

MR. SPEAKER: This ig a pending
matter. It cannot be treated as a
second one.

PROF. MADHU DANDAVATE; Let
it remain pending for one more day.
Earlier some members had demanded
that the question hour should be sus-
pended to discuss the other privilege
motion and you said it could be taken
up after the question hour. 1 have
also said that there have been pre-
cedents when privilege motions have
been pogtponed to another day. So
mine may be taken up on some other
day.

MR. SI’EAKER: I am not treating
it is 5 precedent. It is just a sub-
mission. Why do you bring it like
this? Tomorrow the Minister might
not be available, Today I had specially
directed him to come and explain it
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here, I cannot cemmit myselt to to-
morrow. It may be later on. Do you
agree to thaty

PROF. MADHU DANDAVATE: I
am suggesting that it might be put
up on any ‘day that you consider con-
venlent.

MR. SEAKER: That is all right.
We can take it up on a later day.

QUESTION OF PRIVILEGE

CERTAIN STATEMENTS MADE BY

THE MINISTER OF COMMERCE IN

RAJYA SABHA RE. ALLEGED

SIGNATURES OF SOME M. PS. ON

A REPRESENTATION FOR ISSUE
OF LICENCES

MR SPEAKER: There 1s a privi-
lege motion given nolice of by many
members, Shri Madhu Limaye, Shri
Shyamnandan Mishra, Prof, Madhu
Dandavate, Shri P. G. Mavalankar
and Shri Jyotirmoy Bosu.

SHRI ATAL BIHARI VAJPAYEE
{Gwalior): What about my motion?

MR. SPEAKER: 1 do
here.

SHRI ATAL BIHAR! VAJPAYEE:
I huve given notice under Rule 184. I
want a Parliamentary Committee tu
be set up.

not find it

MR. SPEAKER: This will come
later on.
oft g fomdy : (3m97) - womw
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SHRI N. K. SANGHI (Jalore): On
a point of order, Sir. The hon. mem-
ber is not in possession of any papers
or documents containing facts. It is
based only on information gathered
from hearsay. Unless he is 1n posses-
sion of facts, he should not be allowed
to say these things.
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SHRI K NARAYANA RAO (Bobi-
Ih) Sir, I rise on a pont of order I
have listened with patience to Shri
Madhu Limaye's explanation From
all these things I fail to understand
where precisely 1s the question of pri-
vilege If we analyse it into two or
three pomnts one fact i that some
people have forged the mgnature of
some people If there 18 any such for-
gery, he can go to a court of law.

MR SPEAKER Why do you give
your own pronouncement?

SHRI K NARAYANA RAO What
Shra Madhu Limaye has stated cannot
be a matter for a privilage 13sue Both
the signatures are there and it ig a
matter for the courts of law to decide

MR SPEAKER Kindly mt down I
have received a motion under rule
184, some motions under other rulea,
a motion of privilege and so on, S0
far it has not been decided what shape
at will take T am just listening to the
disenssion. 1 have not decided about



175 Question of Privilege

[Mr. Speaker]
any motion, as to what shape it should
take. I would informg Shri Madhu
Limaye that if. allegations
certain members are to be made, then
there is a different procedure. If you
want to put it in that shape, then you
will have to give notice to those mem-
bers. But if in a broad sense you
are taking it in the gshape of some
broad interest, the interest of the
members and so on, T have no objec-
tion., .
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SHR] SHYAMNANDAN MISHRA
(Begusarai); Sir, there are, in fact,
two 1ssucs mvolved in this  matter.
But both converge on the issue of pri-
vilege. There is one 1ssue of miscon-
duct of the hon. Members which is
implied. ...

SHRI K. NARAYANA RAO: Let
him explain how it is a misconduct.
It 18 not a misconduct. He should
not use that word.

MR SPEAKER
you change it to
Member.

SHRI SHYAMNANDAN MISHRA:
1 am explaining the 1ssues The mis-
conduct of the hon. Membhels also
constitutes a breach of privilege

MR SPEAKER If you use that
word. it comes to the same thing

SHRI SHYAMNANDAN MISHRA:
Why do you interrupt me agamn”

MR SPEAKER, He is objecting to
it. So. T am suggesting you could
change it.

SHRT SHYAMNANDAN MISHRA:
I have not yet begun my sumbission
on it I am explaining the 1ssues

MR SPEAKER: What should I tell
him?

SHRI PILOO MODY (Godhra): You
tell him to sit down.

MR SPEAKER: That is a very good
solution.

SHRI SHYAMNANDAN MISHRA:
It is a clear case of privilege. The
first one also could be a breach of pri-
vilege because the hon. Member is
deemed to have acted in a manner
which is inconsistent with the dignity
of the House, because he has enjoyed
the privilege which the House confers
on him for promotion of his personal
interest. In both the cases, it becomes
a matter of privilege.

It will he betier
“conduct” of the



Question of
Privilege

What is the the issue that we
are discussing today? Are we dis-
cussing the issue that the hon. Mims-
ter of Commerce disclosed the names
of the hon. Members in the other
‘House? That is not the issue. Any
Minisier can disclose the names of the
Members who have acted in a parti-
cular manner. The issue is that the
hon. Minister disclosed the names
when the matter was under investiga-
tinn and when it was in his knowledge
that many of these hon. Members
have denicd that they have signed
any paper of the kind. 1 cannot ugree
to the proposition that no Minister
can disclose the names of the hon.
Membeis of this House in the other
House. That depends upon the con-
text and that also depends upon the
circumstunces in which he discloses
the names.

Now, here, 1t has been established
that these hon. Members had, in fact,
told the investigating authorities,
guite a few months back, three or
four months back, that they had not
signed any paper of the kind That
was in the knowledge of the hon.
Minister why disclosed the names on
the floor of the other Houscs There-
fore. a question of breach of privilege
arises because here is a question of
deliberate intent because he knew
about it, that the hon. Members had
denied about their association with
such a paper. So, there was a delibe-
rate intent established on the part of
the hon. Minister in defaming those
hon. Members. That could be the pre-
sumption in this case.

Another thing is that the hon.
Minister hag not yet cleared decisively
these hon. members from this unsa-
voury thing. What he has said on the
floor of the House towards the even-
ing is that these members have denied.
The Minister has not made any clear
and decisive statement that these sig-
natures happen to be forged ones. He
has not. So. the members remain
under cloud because of the act of dis-
closure by the hon. Minister in this
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case He need not have discloseq the
names; he could have taken the piea
of public interest because the matter
is under investigation and that is a
fact subject for a plea under public
interest. But the Mimster did not
think it fit to take the plea of public
interest and  he has  disclosed the
names. Ultimately also, towards the
end of the day, he did not clear these
hon, members decisively, categorically
and finally So, these members re-
muip under cloud. The hon. Minister
still seems to suggest that the matter
requires further jnvestigation and
determination. Therefore, if 18 cut of
those 21 hon. members—I do nnt
know whether all those hon., mem-
bers happen to be  present in the
House at this momcent—had  thougkt
that the hon. Minister had cleured
thenm, I would point out that that has
not happened. So. what is the duty
of thy House in this matter at tias
particular stage® My submission 5
that this matter.
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TIIE PRIME MINISTER. MINIS-
TER OF ATOMIC ENERGY., MINIS-
TER OF ELECTRONICS AND MINIS-
TER OF SPACE (SHRIMATI INDIRA
GANDHI): I am listening with great
attention to the hon. Member. Obvi-
ously he has not read the question
which was asked of the hon. Minister
or the answer which he gave origi-
nally, apart from the explanation
afterwards.

SHRI SHYAMNANDAN MISHRA:
I have not understood the Prime
Minister’s observations. I am sorry.
Would you kindly repeat your obser-
vations?

SHRIMATI INDIRA GANDHI: I
have said once. I do not want to
repeat.

SHRI SHYAMNANDAN MISHRA:
I have read all the papers connected
with this. The hon. Minister said in
that House that the matter was under
Investigation.. ..
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permission.
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MR. SPEAKER: He can answer.
Why should you bother yourself?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): If the hon. Member
is kind enough to go through the body
of the question and the body of the
answer given in the Rajya Sabha, a lot
of further clarifications on thig could
be avoided....

SHR] PILOO MODY: We want to
go through Mr. L. N. Mishra's body.

SHRI A. C. GEORGE: If he reads
the question and the answer, a lot of
misunderstanding could be avoided. I
have a doubt that the hon. Member,
Shri Shyamnandan Mishra. hag not
read the question and the snswer.

SHRI SHYAMNANDAN MISHRA:
I have not read it ? '

MR. SPEAKER; After they finish,
1 will give a chance to your side also.

SHRI A. C. GEORGE: We agree
with you, but since he is digressing

from the main body of the
question, may I read it with your
premission? .

MR. SPEAKER: Yes.
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SHRI A. C. GEORDE: Let the House
know what was the question and what
was the answer.

Question No. 780

SHRI ATAL BIHARI VAJPAYEE:
Can a Minister be allowed to get up
any ;imeh.likulnd make a submi-

MR. SPEAKER: If Shri Madhu
Limaye can get up at any time, why
not the other side?
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(wrwwar) | |

MR SPEAKER: There is no harm
if he readg it

SHRI A. C. GEORGE: The ques-
tion is:

“The names of the M. Ps. who
have allegedly signed the represen-
tation referred to in the Blitz Week-
ly of March 30, 1974 and the date
on which it was received jn his
Ministry.”

ANSWER: “(a) to (¢). A statement
is laid on the Table of the House."

The statement says:

‘“When the newg item published

in the Blitz came to the Govern-
ment's notice, secret  verification
through CBI was initiated. The
names of the MPs who are pur-
ported to have signed the memo-
randum arg ...."”

There are 21 names,
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SHRI PILOO MODY: You can ask
the Minister what does ‘purported’
mean?

SHRI SHYAMNANDAN MISHRA:
After the hon. Minister has read out
the question and the answer, I am
confirmed in my observation that the
hon. Minister has disclosed at a stage
when he was not sure if these hon.
Members are really involved in this
affair because he has actually used the
word which the Minister used, that
is, ‘purported’. Now, if that was 80
and if it was within his full know-
Jedge that the matter was under in-
vestigation, the hon. Minister should
have taken the plea of public interest
and not disclosed the names and
thereby, by this act he has brought
these hon. Members into disrepute as
also the House.

The second point I want to make is
that the hon. Minister of Foreign
Trade at that time....his subsequent
disclosure hag also  established—has
alsg brought the House and the mem-
bers into ridicule and contempt. How?
The hon. Minister by granting licence
on the representation of 21 Members. .
{Interruptions)., 1 am bringing the
issue of privilege against the then
Minister. The implication ia that the
hon. Minister granted the licence on

the representation of these 21 Mem-

SOME HON, MEMBERS: No, no.

SHRI SHYAMNANDAN HISHRA
Licence to whom? Itw'lm
party who had been biack listed
party was not entitled to !t
m.ﬂnyhmmaum

ig.

BHADRA 6, 1896 (SAKA)

thum of
Privilege

and the Members of the House into
contempt. (Interruptions).

SHRI A. C. GEORGE: Thig is false.
You are going absolutely on wrong
assumptions (Interruptions),

off v fowd : wrowr At A,
oIS FY 7T @ E-

They are trafficing in licences.
(Interruptions)

MR. SPEAKER: What is going on?

SHRI SHYAMNANDAN MISHRA:
Now, the letter signed by these
twenty-one Members ig supposed to
be material to the grant of licence
and lends one more support to the
implication that it is because of
pressures of the hon. Members that a
licence was given.
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I would go by what the hon. Mem-
berg on the other side say that they
are pot associated with it. I ghall go
by the version of the hon. Members.
If that is so, the House has a duty to
find out how this conspiracy was
hatched to defame the Members: how
was this forgery brought about.
Therefore, an enquiry is needed
Whether that enquiry is to be con-
ducted by the CBI or not, that is
the question. In a matter of this
kind, ag the Houge itself has estab-
lished a convention in the past, that
enquiry should be conducted by a
Committee of this House because it
relates o the misconduet of Mem-
bers. I do not say that the Members
are guilty of misconduct. It would
be proper for the House to find out
the basic reasons as to how the for-
gery was brought about; who brought
about that forgery—was it brought
about by the Ministry or was it
brought about by the Minister him-
self or whether it wag brought about
by anyome of the 231 Members. And
who conspired to bring about the for-
gery out of these Members?

That is a very important paeint
which has to be established. We can
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|Shri Shyamnandan Mishra]

come to some conclusions in this
matter only when the issue is, in the
first instance, referred to the Com-
mittee of Privileges and, in the second
instance, a Committee of the Huuse is
appointed to probe into the conspi-
racy that had been hatched to defame
21 Members of this House.

SHRI JYOTIRMOY BOSU (Dia-
mongd Harbour): Sir, before wy pro-
ceed, I would like to draw your kind
attention to a vital document—1952—
Bulletin Part II of 1Tth May, 1952
It reads:

“A Member should not try to
secure business from Government

for a firm, a company or 1elation
with which........ »
“A Member should not :ndorse

incorrect certificate ete,, ete”

“A Member should not wiile re-
commendatory letter or speak to au
Government official for cmploy-
ment of businesy contacts ur any
relation.”

There are clearer rules as to what a

Member should or should pot do
Now, Sir, on 30th March. ..
MR. SPEARER: The other day

when I was quoting, it was not ac-
cepted. le says that there are clea-
rer rules.

SHRI JYOTIRMOY BOSU: You
were quoting from a Hand Book The
Blitz, in its issue, dated 30th March,
1974 makes p clear and categorical
allegation which has not been con-
tradicted so far. Nor has anybody
chosen to proceed against the paper
in g court of law. What does it say?
It says: :

“Congress MPs. in a shoddy
probe forgery drama.  Recently,
the Commerce Minister recelved
jJetters signed by two dozen Con-

gress Members pleading for a

licence for a particular party, etc,

etc..”
“There is one thing final. The officer
called on the Congress M. P. who
headed the list and after some polite
interrogations, the whole thing broke
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down. He admitted that he had taken
from the party for wkom the licence
was recommended Rs. 1.%0 lakhs,
Has anybody proceeded against this
raper? Has this news-item been con-
tradicted?

Yesterday, they read out the names.
I have a fveling, some prople have
tried to kill two birds Wwith one
stone—one 18 to feather his owp nest
and secondly he has iried io damage
his party opposition. 1In certain fac-
tions they are fighting with each
other. The other day we had a cose
when a visilor was iniroduceq to the
gallery by 3 Member on the recom-
nindation of somebody who did not
know about 1t,

Sir, the most significant 1emark of
Mi. Chattopadhyaya yesterday was,
‘I made 1t clear there was some defect
m the ongmal novlification and  the
defect was rectified  As a 10wt of
tha{ some people debarred wicinally
were given  hicences  according  to
rules” No. these seven paitus
Fond.cherry Were given hicence, w.th
a tolal valdue of Its 30 lakhs and 1t 18
atleged that 1upees one and a  hult
lakhs have been given tr some bloums-
mng pl*l'ﬁo'l'l. somewhoere

The guestion that comes to myv
mind is to do these modificativny m
the rules which debairred these seven
perties from getting licences snme-
body wanted 5 lever in hand Sc. he
has cngineered a memorandum sign-
ed by gome MPs. Therefore, the fore-
man wag chose, and he was asked to
organise this massive forgery and the
rules were amended which debarred
these parties from going for licences

Sir, another important thing is the
hon. Commerce Minister—although
the CBI had revealed the name of the
Member—hag not revealeq whether
any actlon has been taken. He has
instead chosen to beat about the
bush. One hon. Mémber in the other
House said, the corridors of Foreign
Trade Ministry have become darker.
How right he is! Why did the pre-
sent Minister choose to conceal the
fact that one Member has already



Question of
Privilege

made a confession before govern-
mental agency. That part he has
chosen to keep out. So, many peogle
are hand in glove with whole affair.
In May's Parliamentary practice it is
clearly saul:

185

“If any complaint 15 against any
individual Member or against any
ufficer of the other House the usual
mode of proceeding 1s {0 cxamine
into the fact and then lay the state-
ment of that evidence before :he
House of which the persop coni-
plammed of is Member”

Sc, this i; a flagrany violution of the
said procedute. The Commerce Mi-
nister has chusen to go in hiding the
news vislating the normg of proce-
dure.

So, I will say there 1, a breach ot
privilege and the Memher conceined,
Mr. Tulmohan Ram till he gets ab-
soived from that charge, has commit-
ted an act which has brought down
the House 1n the eyes of the people.
S0, he has commutled a breach vt pri-
vilege.

13.00 hre

Seconily., the Commerce Minister,
instead ol giving full facls about the
confessimal part of it, has chosen fo
w thhold information, and thus he
has committed another breach of pri-
vilege.

Thirdly, to get all the information,
twy things wre immediately necessary,
firstly that all the files connected with
thus matter should be seized by you,
Mr. Speaker, and the files should be
scaled at once, so that the files are not
tampered with, because my informa-
tion is that people have been working
very briskly last night in the Foreign
Trade or Commerce Ministry and they
have been altering the pages of the
file, and secondly that we require a
parlimentary committee, an all-party
parliamentary committee chosen from
both Houses, 10 sit in judgment, make
a thorough probe and fix responsibility
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as to how much money was squeezed
out of these licences, how much has
gone to party funds, how much Fkas
gone to individuals, and Mr ‘Tul-
mohan Ram, if he has committed
this— this is what we are alleging—
should be removed from this Heuse.
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Parliament, g Parliamentary Com=
mittee presided over by the Speaker
and comprising of 10 members nomi-
nated by him be constituted to exa-
mine the entire episode relating to
the representation made to the Mi~
nistry of Commerce over the alleg-
ed signatures of 21 Members of Lok
Sabha, the revelation made by the
Minister that most of these signa-
tures are forged and the actual allot.
ment of licences to parties men-
tioned in the representation and to
make necessary recommendations in
this regard”.

& WM RAred aW W AT N
KATT WY @AwTe FT avfx oz arwen
) ¥ A AT K A AN F WA
o1y | 3 freroe 3T featag ot
#iaq ot s srrfgn #fe 19 g
§ 5% %297 ¥ @ 7% F X w7
war &Y oY Wit
SHRI § M. BANERJEE (Kanpur):

Sir, nobody has spoke, from my
party.

MR SPEAKER: It is not a ques-
tion of debate. These are the motions
given and to those Members who have
given the motions, 1 sm giving g few
minutes.

SHRI S M. BANERJEE  Sir,
kindly allow me five mmutes.
MR SPEAKER: No, please.

MR. DANDAVATE, your motion is
on the same matler.

Mr. Madhu Limaye has already
spoke;, om behalf of your party.

PROFP. MADHU DANDAVATE
(Rajapur): I have nothing to add to
what my colleague Mr. Madhu Limaye
hag seid.

MRB. SPEAKER: Mr. Mavalankar,

SHRI HAR! KISHORE SINGH
(Pupri): Sir, we should be given an
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(Shri Hari Kishore Singh]

opportunity. Our names are involved.
We have written to you.

MR, SPEAKER: I will permit a
feww Members. I will permit the Mi-
nister also.

SHRI P. G. MAVALANKAR
(Ahmedabad): Mr. Speaker, Sir, 1
must say, I look at this problem from
a shightly different angle. Sir, in the
speeches that have been made so far,
it has been made clear that the whole
matter relates to the dignity of the
entire House, ang political considera-
tions and political controversies need
not be projected into the whole affair.
But, 1 am sorry to find, both from the
tone of speeches made on this side
as well as from the interrup-
tions from the other side, that
aithough it is said to be a matter per-
taining to the entire House, certan
political and controversial tinge 1s be-
g given to 1t. I do not want to do
that. 'Therefore, Sir, I think we ought
to look at thig problemy from two spe-
cifii angles. One is, Sir, the quesuon
of privilege The other is, the ques-
tion of all that has happened with re-
garg to the licensing procedures and
practices that obtain in the Mimstry
of Foreign Trade or now the Mmstry
of Commerce. I am not here raising
this issue under that guise, trying to
pass any male fide comment or alle-
gations against this or that Member
because I am not in possession of the
facts. This is left to the CBI and
other appropriate authorities to go in-
to all these questions. But, Sir, what
really disturbs me is that the conduct
and honour of not one, but several
Members of this House. and therefore,
of thig entire House, is involved. This
is not g matter to be dealt with
merely by a CBI enquiry. My point
is, the entire episode needs a thorough
probe under your direct guidance, un-
der your direct control and Chair-
manship, by an all-party Parliamen-
tary Committee, all parties including
some people who do not belong to any
party. Let the Speaker choote from
among those who are unbiased. Sir,
1 would put it this way. Sir, it is
belaw the dignity of any hon, Member
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of this House that he is subjected to
a scrutiny by g Government autho-
rity. If something wrong has been
done by us separately, individually or
collectively or in a group, let this
House itself constitute a small Com-
mittee under your Chairmanship or
under your guidance and let that
Committee inquire fully and decide.
1 ask for a Parliamentary Committee
to go into the whole matter, probe in-
to it thoroughly, objectively, impar-
tially and fully, and then come to a
decision. This is one important point.

Secondly, my point of privilege
comes here. 1 agree that whatever
happens in the other House is a mat-
ter for that House, May's Parliamen-
tary Practice is clear on this. I am
referring to the practice that obtains
in the House of Commons as well as
in the Iouse of Lords. Both the
Houses are totally independent one of
{he other and one cannoi go into the
other’'s  proceedings. According lo
May there subsists a perfect equality
between the two Houses.

If a, allegation 15 made against o
member of one House in the other
House, instead of bringing it up in
that House. the matter should have
been referred hy the Presiding Offi-
cer of that House to the Presiding
Officer of the other House, to which
the member belongs. Moreover, it 18
no use the Deputy Minister of Com-
merce quoting his senior minister as
having said, “purporied to have".
Even then, the Commerce Minister
should have withheld that information
{froms the other House ang passed it
on to the Speaker of this House
through the Chairman of the other
House, Therefore, a privilege is in-
volved, because only this House can
go into the conduct of members of this
House, ang none else, including the
other House, can do it. 8o, this mat-
ter should be referred to the Privi-
leges Commitee.

1 agree with Mr, Vajpayee that it
is unfortunate that all the 21 mem-
bers belong to the same party, Le. the
Ruling Congress, But it ls fortunate
in this semse that since they all be-
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long to the same party to which the
minister also belongs, he could have
consulted them first before he came
out with this information publicly in
the other House. He has not orly in-
sulted his own party people, but he
has insulteg this whole House. It does
not matter that he has now gone to
Teheran; ultimately this Government
is jointly responsible to this House.
So, it needs to be looked into from
two aspects—a thorough probe by a
committee nominateg by the Speaker
and functioning directly under the
Speaker, and secondly, a reference tc
the Privileges Committee as to how
far the Commerce Minister, who is not
a member of this House, wag within
his rights to raise in the other House
a matter pertaining to the conduct
ang dignity of members of this House
without referring it to the Speaker
of this House through the Chairman
of the other House. I feel the mat-
ter is very serious and grave. There
ought to be some areas in our public
life, in parliamentary democracy,
which must be above suspicion. Mem-
bers of Parliament and members of
the judiciary must be independent and
upright and beyond the doubt of any-
body indeed their behaviour must be
such as Caesar’s wife is above suspi-
cion. But, here on a mere suspicion,

and with an unfortunate charge of
forgery, the Commerce  Minister
chooses to list 21 members of this

House, a substantia] majority of whom
are saying that they are innocent and
thus discredit the whole House and
bring down in the esteem of the pub-
lic of this country the honour, dignity
and the fair name of this House. It is
a grave offence he has committeq and
this muast also be referred to the Pri-
vileges Committee.

MR. SPEAKER: I have received
notice from about 15 members that
they want to offer their personal ex-
planatio,, under rule 357. Presumably
all of them want to contradict the
genuineness of their signatures. They
are Shri Jagannath Mishra, Shri R. P.

1959 LS—7
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Yadav, Shri Md. Jamilurrahman, Dr.
Sankata Prasad, Shri Mohammad
Yusuf, Shri Shambu Nath, Shri Bhola
Raut, Shri Ram Swarup, Shri M. P.
Yadav, Shri K. C. Pandey, Shri
Mohammagq Tahir, Shri Hari Kishore
Singh, Shrimati Savitri Shyam, Ku-
mari Kamala Kumari, Shri Uikey and
Shri Inder J. Malhotra. Because their
names are involved, I will alloy them
an opportunity to offer their personal
explanation.

SHRI PILOO MODY: Forgerers
now become perjurers.

St g qIW FAL; (T|AT) ¢ WA
ATH WY 2 ¥ wgY 1 ¥ Y gagewAneT
AT ATEAT 2 |

weIA WRIRA, 1T §1 AT Al

2, ar = W 2 drfem
SHRI H. N. MUKERJEE (Calcutta
—North-East): It is exactly opn giving
them an opportunity that I wish to
make a submission. There are s
many hon. Members involved in this.

Are we, here and now, gitting v
judgment? I presume not.

MR. SPEAKER: Since their names
have been mentioned, I have to allow
them an opportunity.
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SHRI R. P. YADAV (Madhepura):
Mr. Speaker, Sir, I beg to say that I
am pained to note that in reply to
Starreq Question No, 730 dated 27th
August 1974 in the Rajya Sabha, the
Commerce Minister, Mr. D. P. Chatto-
padhyaya mentioned my name to be
one of the alleged signatories to an
alleged 'memorandumy op the  basis
of which some licence had been issued.

In tiais connection, I may tell that
ane C.B.I. Officer had visited m.y house
several months back anq asked me
showing a memorandum that whether
that signature was mine. I denied it
emphatically and said that it is forged
one,

It is very unfortunate that in spite
of this nlear knowledge, the hon.
Minister of Commerce had mentioned
my name.

I want to make it crystal clear that
I have got no concern with any of
such memorandum gnq my alleged

signature is forged. My name has
unnecessarily been dragged.

Sir, you are the custodiap of the
prestige of the members of this House
and hence I will pray that my name
should be dropped for ever anq after
due inquiry the culprit who forged
the signature should be taken to task.

SHRI PILOO MODY: It appears
that the same lawyer has drafted all
the replies.

SHRI C. M. STEFHEN (Muvattu-
puzha): We object to the observa-
tion made .. (Interruptions),

MR. SPEAKER:

on his part and
cbservation.

It is very wrong
it is an uncalled for
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SHRI MD. JAMILURRAHMAN
(Kishanganj): Mr. Speaker, Sir, I beg
to submit that I was much shocked
on 27th August 1974 to hear that my
name has been dragged unnecessarily
while replying to the Starreq Ques-
tion No. 730 dated 27th August 1974 in
the Rajya Sabha and I would like to
submit the following points by way
of personal explanation.—

(a) That I have not signed the
allegeq application for licence.

(by That my signature is forged
one.

(c¢) That I have no concern with
the application for licence.

(d) That I emphatically denied
before the C.B.I. Officer who came
to me some months back to my flat
for enquiry and verification of my
signature and ] asserted that my
signature is forged one.

(e) That I have been defameq and
injureq by the hon. Minister for
Commerce as he unnecessarily drag-
ged 'my name in the Rajya Sabhia
though, as a matter of fact, I had
already stated that my signature is
forged one and I have been defamed
and this House has also been de-
famed.

(f) That you are my custodian
and guardian of the honour and
prestige anq of this House also and
as g guardian I seek your protection.

For Mr. Piloo Mody’s information,
I may say that I am also an advocate
and a practising lawyer. I can very
well draft such things. For Mr.
Piloo Mody’s information, I may tell
him that Mr. R. P. Yadav is also an
advocate. I know him personally. I
may also tell Mr. Piloo Mody that I
am a practising lawyer in courts for
the last 15 years.

SHRI PILOO MODY: It ig possibe

he drafted for all of them. I do mot
know.

DR. SANKATA PRASAD (Mis-
rikh): I beg to submit that I was

very much shockeg on 27 August
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1974 to hear that my name had been
dragged unnecessarily while replying
to the Unstarred Question No. 730
dated 27th August, 1874 in the Rajya
Sabhy and I would like to submit the
following points by way of personal
-explanation:—

(a) That I have not signed the
allegeq application for licence.

(b) That my signature is a forged
one.

(¢) That I have no concern with
the application for licence.

(d) That I emphatically denied
before the CB1 officer who came
some months back to my flat for
enquiry and verification of my sig-
nature ang I asserted that my sig-
nature was a forged one.

(e) That I have been defamed and
injured by the hon. Minister for
Commerce as he unnecessarily drag-
ged my name in the Rajya Sabha
though as a matter of faet I had
already staled that my signature
was B forged one, and by giving
out my name in the other House
1 have been defameg and this House
has also been defamed

(f) That you sre my gusrdian
and custodian of the honour and
prestige and of this House also, and
a8 a guardian I seek your protection,
Sir,
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SHRI MOHAMMAD TAHIR (Pur-
nea): I beg to gubmit that I was much
shockeq on 27th August, 1974 to hear
that my name has been dragged un-
necessarily while replying the Star-
red Question No. 730 dated 27th
August, 1974 -of the Rajya Sabha and
I would like to submit the following
points by way of personal explana-
tion:

(a) That 1 have not aigneq the
allegeq application for licence.

(b) That my signature is forged
one,

(c) That I have no concern with
the application for licence.

(d) That 1 emphatically denied
before the C.B.L officer who came
to me some months back to my flat
for enquiry and verification of my
signature and I asserted that my
gignature is forgeq one.

{e) That I have been defamed and
injured by the Hon'ble Minister for
Commerce as he unnecessarily drag-
ged my name in the Rajya Sabha
though as a matter of fact 1 had al-
ready sateg that my signature is
forged one and by giving out my
name in the other House I have
been defamed and this Houge has
also been defamed.

{1) That you are my guardian and
custodian of the honour and pres-
tige and of this House also and as a
guardian I seek your protection.

1 further submit that full investiga-
tion be made into the matter to bring
the culprit to the book and I further
adq that the licence so granted be can-
celled forthwith.

SHRI HARI KISHORE SINGH
(Pupri): 1 beg to make a statement
concerning Starred question No. 730 in
the Rajya Sabha on 27th August, 1674
in which Shri D. P. Chatlopadhyaya,
Minister of Commerce mentionegd my

L L L

I most emphatically deny this and
had made this cleay to the CBI offi~
cer who had come to enquire in this
matter. It ijg a very serious matter
and has larger implications. Not only
the dignity, integrity and homour of
some hon’ble Members gt a stake but
if things like this get currency the
whole institution of Parliamentary
democracy will be undermined. It is,
therefore, necessary that the truth
should be found out and those respon-
sible for this most reprehensible act
be punished, whether they are mem-
bers of Parliament, Ministers or offi-
cers or businessmeyn and their agents.
Unless this is done and the entire
matter is made public the doubts cast
on the fair names of the Members shal}
not be cleared Therefore, Sir, I
most emphatically demand a Parlja-
mentary probe in this whole issue

SHRIMATI SAVITRI SHYAM
{Anola): I beg to say that I am pained
to note that in reply to Starred Ques-
fion No 730 dated 27th August, 1874
in the Ra)ya Sabha, the Commerce
Minister Shri D. P. Chattopadhyaya
mentioned my name, to be one of the
signatories toan alleged memorandum
on the basiz of which some licence had
been issued.

Sir, in this connection I may tell
that perhaps C.B.I. Officer or someone
had visited my house some months
back and asked me showing a memo-
randum that whether that signature
was mine. I denied it emphatically
and said that it i1s forged one.

Sir, it is very un’orfunate that in
spile of this clear denial, my name was
mentioned.

Sir, 1 want to make it crystal clear
that T have got no concern with any
of such memorandum and my alleged
gignature is forged. My name has
uwnnecessarily been dragged.

Sir, you are the custodian of the
prestige of the Members of this House
and hence I will pray that my nané
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$ould be dropped and after the en-
quiry therculprit who forged the aig-
nsture should be teken to task,

gl waer gl (TS -
ArrdYT were wevew, v A 27-8-
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SHRI INDER J. MALHOTRA
(Jammu)* In all seriousness, I would
like to submit most humbly at the
very outset that I have got nothing to
do with the document which 15 under
discuss on  In fact, 1f I can recall cor-
rectly, about four months back, two
officials of the CBI came to my res-
dence, thev showed me a document
in which along with the names of other
Members, my name was also written.
Those officets wanted to know whe-
ther those weie my gignatures 1
immediately showed them the other
papers where I had put my signatures
cnly a ‘ew minutes before and placed
those papers before the officers The
style 1 which my name was wriiten
on that document wag entirely differ=
ent from my usua] way or normal way
of SIgnIng pdbets

206

1 am r-al'y pained at one or two
points, particularly at the way ths
matter has been answered and this
matter has beep brought up in the
other House Ag Shit Vajpayee and
Shri Shyamnandan Mishra wanted io
know from Government, who asked
the CBI 1o go to the Members to verily
or gscertain whether those Members
had sgned that document or not? 1If
the Min sty of Commerce or the Min-
ixtei of Commerce had asked the CBI
officers to go and verify from the
Members, then 1t wag the duty of the
hon Minister to have placed the entire
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facts before this House or to the other
House.

It is really very unfortunate, and
I am really pained to make these
submissions.

In spite of the fact that the Govern-
ment knew that the OBI officers had
made enquiries and had made \orifi-
cation, what was the neced for h.ding
those facts from the other House when
the answer wag given®

Therefore, I would very humbly
submit to you and through jou to
this House that we must take g very
serious note of this, As has been
demanded by other hon. members, I
would also like to place my demand
before the House that a Special Par-
liamentary Committee be constituted
tc go into the entire episode and then
come out with a report before this
House sp that the names of those
members whose signatures have been
forged and who are being maligned
without any reaso, or for any mistake
or act done by them, are absolutely
cleared and placed before this House
ang the country.

SHRI S C BESRA (Dumka): Mr.
Speaker, Sir, 1 beg to say that I am
pained to note that in reply to Starred
Question No. 730 dated 27th August,
1874 in the Rajys Sabha, the Com-
merce M oigter, Shri D. P. Chatto-
padhyaya, mentioned my name to be
one of the :i1gnitorieg on an alleged
memorandum ¢n the hasis of which
some licence had heen issued

In this connection, T may sayv that
onc CBI officer had visited mv hourc
some mnnthe back and asked me show-
ing a memnrrandum whether that sir-
nature wae mne I dented it empha-
tically und said that this was a forged
one,

It i3 very unfortunate that in spite
of this clear knowledge, the hon.
Commerce Minister hag mentioned my
name,

I wan{ to m-k~ it cr-tal clear that
I have got n~ concern with any of
such memorandum and wmy alleged
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signature s forged. My name has tn-
necessarily been dragged.

Sir, you are the custodian of the
prestige of th member of thig House
and hence 1 pray that my name should
be dronped for ever and after due
inquiry the culprit who forged the
signature ghoulg be taken to task.
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T 37 FIF T TFHT 4T 7FTT 1 Y
T g1 g fawd o gt g0
qY ZaAT T I § o1 1T A1 AT
fem, A8 77 A fadfta AR 2 )

MR. SPEAKER: I have heard those
Members who gave the motions; 1
have heard those Members who are
involved. Now, I will allow the Mm-
ister and then I will gllow a ijebate,
nct today, but I will consider under
what rule this should come.

I have allowed those Members who
gave the motions. Now, I will allow
the Minister. I will let you kiow

later on, what procedure I will follow.
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N gFA 7T FHAVG | HeAe TG
# ¥37 o faqe TRATE | AW THgT
7 I

MR. SPEAKER:  {a-Fa T g1 |
ATTHT TTaT T GHI 1 AT G2 |

I am not allewing you. Kindly sit
down.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): Sir, at the very out-
set, I would like to humbly submit on
my behalf and on behalf of my senicr
colleague, Prof. Chattopadhyaya

SHRI ATAL BIHARI VAJPAYEE:
How can you do that?

MR. SPEAKER: You can speak on
behalf of the Government.

SHRI A. C. GEORGE: At the outset,
riay I humbly submit op behalf of
the Government that we feel extreme-
ly pained to have hurt the feelings
oi thig august House, especially ihe
members whose names were mention-
in reply to Question 730 in the Rajya
Sabha yesterday. If you bear with
me for a moment, I am sure you will
appreciate that this was unintentional.
Az I said, the question asked <was:
“what were the names of the MPs
who had allegedly signed the repre-
sentation referred to in the Bliiz
daied 30th March, 1974 and the date
on which it wag received in the min-
istry”. In reply, we reiterated that
when the news item published in the
Blitz came to Government’s notice, a
secret verification through the CII
was initiated. Once a question is
admitted in a clear and unambiguous
manner and the ward “alleged” is
there, we take it that it is a direction
from the Chair for the minister 1o
answer unambiguously, We wculd
otherwise have been running ihe risk
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of the opposition accusing us that we
were {rying to protect these members.
They will say, “We are only gsking
for names of MPs who have allege ily
putl their signatures”. That is why in
deference to the House and consider-
ing it as a direction from the Char,
these names were given out gnd we
never meant it as ap insult to the
members.

SHRI SHYAMNANDAN MISIIRA:
We could have taken the plea of pub-
lic interest.

SHRI A. C. GEORGE: If you go
thiough the replies further, you will
see that my senior colleague has made
i{ amply clear more than three times,
that after this complaint was brought
to our notice, our normal presumption
would be that the signatures on this
representation were not genuine, u-
less anything to the contrary came {o
light. It was made clear in the other
Heuse 1itself that as soop as the news
item came in the press and there was
an air of suspicion, from that moment
we presumed that the signatures were
not genuine, because we consider the
members’ honour as important as any-
one e¢lse would consider it. Ag svon
as this news item was brought to our
notice, immediately the matter was
refeired to the CBI for verifization.
It was a matter for quiet and discreet
verification because the names involv-
ed were those of 21 hon. membeis.
€ir, in matters of signature you and
I are not experis Naturally exper-
tise was needed and here was a s:tua-
tion for making some quiet and dis-
creet verification,

SHRI VASANT SATHE (Akola)”
What was the report of the CBI?

SHRI A. C. GEORGE: The most
ymrortant fact relevant to the situa-
tion is, till the hon. Members declared
in their own handwriting. we did nol
huve any interim or final report from
the CBI. Only when thls question
came up we asked for the names ana
wnly whep 18 members yesterday and
iwo members today, if 1 rememher
correct . . .

SHRI C. M. STEPHEN: Are we 1o
take it that vou did not have the re-

presentation before you when you
reported the matter to the CBI?

SHRI A C. GEORGE: You must
abpreciate that this representation was
submitted on the 23rd November 1872.
In the Ministry we get so many -epre-
sentations.

§t yor wx ofy (SsfemaEn)
WS WEIET, R T WTE W §
TEM Hro @0 wréo 71 TAEATAL WA
% g g7 df fear | Afes w7 Swx
TEH & fa oo aar § 9w aw
TN G 987 ¥ wfte dvo wko avaY
A T EH § IOV FT AT Y & | g AR
# 9@ T 6 gAI gemerT woff & ww
FAR Mg o feard (s ag 8y

MR. SPEAKER: This is not a point
of grder.

SHRI A. C. GEORGE; I am only
pointing out two facts—one vas
sirictly abiding by the gpirit and
letter of the question asked and, sec-
oudly, we were going on the basig of
tke nformation gvailable with us. All
the same, as I pointed out in the
beginning, since this has hurt the
feelings of the House, on behalf of the
Government 1 feel sorry and I express
iy 1egret.

st wy fordr : @YY W), ww ww
TARNWE U A &

MR SPEAKER: We will continue
thi, debate on sume other day. In the
meanwhile, 1 will try to find out what
should be the procedurc. Personally,
I fec! il 15 a very important subject
tver which we must apply our mind
ang settle down certain procedures.
Now the rule is that when une mem-
ber makes an allegation against ano-
the; member, he should give notice to
the other member. If gome people go
to the extent of getting even forged
or fictitious signatures, we have o go
into the matter thoroughly. We should
not only consider the present case in
jts proper perspective and consider
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what action ghould be taken about it
but also see, if such eases occur and
the Minister is in possession of ce~-
tain facts, whether it is not necessary
that he should either ask for informa-
tion from the member or at least con-
vey to the Speaker that some members
are involved !ike this and ask for his
ditcetions. These are the  various
i:sues over which we ran have some
v.ews [ cannot give any off hand
1ulmg, at present  We will take up
thic subjeet @zain some other day.
We will consider by that time what
proccdure should be adopted.

SHRI SEZHIYAN (Kumbakonam):
Even regarding the procedure we
have not yet heard the Minister
concerned, namely, Prof Chatto-
padlisava. Only the Deputy Minister
s rephed to the points.

SHRI A C GEORGE: Even yester-
day night 1t was made plain that Prof.
Chattopadhyaya has lo go to Iran on
a missioy of national immporiance.

SHRI SHYAMNANDAN MISHRA:

The hon Minister has not told us two
things which would be very material
fer your consideration The point that
we have submitted is that certain .n-
4. rmation, the denial of the Members,
wis withheld from the Heuse and the
confirmation of the information was
wisc withheld from the House.

ot wew fagrdt weldY @ WA
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“Madam Vice-Chairman, during
Question Hour {oday I had stated in
reply tu suplementar:es arising out
ol Starred Question No. 730 about
& 1epresentation received by the
Ministtry of Commerce on 251d Nov-
ember, 1972 allegedly bearing the
si'nature of 21 hon. Members of
Failiament that the matler was still
under verification and tha| our nor-
mal presumption would be that the
signatures on this representation
were not genu'ne unless anything
to the contrary came to light"

7 Qe SSwe § 1w JT AT
%1€ g arar § 97 7% 7 Feard
wra § A g e e 4 7
T e a1 ag gur fF 3T wrgw
&Y mar a1 fi5 Aofrowmio Farwyr s
feamd foemr @ 1 W ST Y T AT AL
g AGTETLT 7790 GWT & qTRA AT
wifgy o 1 wwTEEA 2

“I would like to reiterate that till
tne process of verification and con-
firmation 1s completed, I would
maintain mv presumption that the
alleged signatures of the other hon.
Memberg are also pot genuine.”

s s ag fem vy FAY @@ aw
sfrarem e ¢ Feart fear & sirem
Aw 31 faw ferd = fem o=
% arr 7 sy wgYEw ¥ wey & P gwTQ
Frorgm & | COwT §T% wATe (T |

SHRI A. ¢ GEORGE: I* is verv
clear that after this news tem appear-
ed m the Blitz Weckly of 30th March,
1974 and, after it was referred to the
CBI in the case of the hon. Members
of Parliament, we have to presume
that thig is the position. That is why
he hay said that,
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it siwz 2ave POy (S@w) - mem 14191 hrs.

g, 39 WET A ga feq & fa@x
&gt Tt s Afew aw g SaneEr %
% 3% T I AHA A AT &L
R[N TEHARAT FT IGT ZT

MR. SPEAKER: Papers to be laid.

‘14.19 hrs.
PAPERS LAID ON THE TABLE

Review and Anual Report of Hin-
dustap Cables Ltd. for 1972-73 and
Annual Report of Controller General
of Patents, Designs and Trade Marks
for 1973-74.

THE DEPUTY MINISTER IN THE
‘MINISTRY OF INDUSTRIAL DEVE-
LOFMENT (SHRI ZIAUR RAHMAN
ANSARI): Sir, on behalf of Shri C.
Subramaniam, I beg to lay on 1ihe
‘Table—

(1) A copy each of the following
-papers (Hindi and English versions)
under sub-section (1) of section
G19A of the Companies Act, 1956:—

(i) Review by the Government
on the working of the Hindustan
Cables Limited, for the year 1972-
‘73,

(ii) Annual Report of the Hin-
dustan Cables Limited, for ihe
year 1972-73 along with the Audit-
ed Accounts and the comments
cf the Comptroller and Auditor
General thereon.

‘[Placed
8313/%41].

in Library. See No. LT-

(2) A copy of the Annual Report
(Hindi and English versions) of the
Controller General of Patents, Des-
igng and Trade Marks for the year
1973-74, under section 155 of the
Patents Act, 1970. [Placed in Li-
brary. See No. LT-8314/74].

QUESTION OF PRIVILEGE—con:d.

CERTAIN STATEMENTS MADE BY THE NMi1w-

ISTER OF COMMERCE IN RAJYA SABHA RE.

ALLEGED SIGNATURES OF SOME M.PS. ON

A REPRESENTATION FOR ISSUE OF
LICENCES.

THE MINISTER OF RAILWAYS
{SHRI L. N. MISHRA): Sir, I want
to give a personal explanation. (In-
terruptions)

HeqeT WIIAT : 3T FT FET 2
AT AW TR areai fagn g gafan
¥ qiAq QIFAIH 297 T02aAv Z |

SHRI MADHU LIMAYE (Banka):
Have you read and approved it, Sir?

qETW WE1A : AT qF fa@ FW
a7 Afsd Fife Tt 73 & %

I must get a copy of that.

SHERI L. N. MISHRA: Because my
name has been brought in the discus-
sion....

MR. SPEAKER: On the spot glso you
can give, because the matter was rais-
ed today.

=it = fagrt gt (F=rfia):
qgar @9 7wl (% fwa w7 2 fif
o oft o F7F E 5 oamemT
2 &ifsd | gadt wedr @1 A gefag

MR. SPEAKER: Because allegations
have been made, he has the right 1o
replv. He can reply on the spot. But
if he wants to he more careful, then
he ean give in writing. It is upto him.

SHRI L. N. MISHRA: Mr. Speaker,
Sir, since my name has been mention-
ed, I would like to make a brief state-
ment by way of personal explanativo.
I recollect having received a letter
purporting to bear the signatures of a
nuraber of MPs whey I was in charge
of {he ‘ormer Ministry of Foreign
Trade. As far as I remembher, I passed
o.x the letter to the cfficer concerned
in the normal course of business. No
crder was passed by me, nor anv
licence was issued during the period



